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By Hon’ble Shri Justice Ashok Agarwal:

applicant who had besen sent on deputation on
13.10.1995 for a period of one year has, by the impugned
arder passed on 3.11.2000, been repatriated to her parent
department. We fail to see how applicant can claim
absorption or continuation in her post of deputation.
Order impugned repatriating the applicant, in the
circumstances, we find cannot be successfully assailed.
Moreover, the aforesaid order of repatriation has been
implemented and the applicant has reported back to her
parent department. Shri V.8.R.Krishna, learned counsel

appearing for the applicant has placed reliance on an
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interim order dated 30.10.2000 in the case of applicants
who are similarly placed, where notices have been issued
and order of repatriation impugned therein have been
staved. In our view, aforesald interim order does not
and cannot act as a binding precedent.Meref? issue of
notice and grant of interim relief does not lay down any
preposition of law which can be said to be binding upon
Us. Moreowver, applicant in the aforesaid 0aA had
approached the Tribunal before their ordar of
repatriation has been implemented. As far as the present
0A  is concerned, order has been implemented and no cause
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of action artmesin the present OA.
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2. Present O0A iIn -the circumstances is summarily

rejected.
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